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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH '
KOLKATA

0.A. 350/1175/2019 Date of order: 14.11.2019

Present : Hon’ble Dr. NanditaChatterjee, Administrative Member

Shri Partha Saha,
Son of late Parltosh Saha, aged about 55
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2 OA. 350.01175.2019

O RD E R (Oral)

‘Per Dr. NénditaChatteriee, Administrative Member:

The applicant has approached this Tribunal under Section 19

of the Administrative Tribunals Act, 1985 praying for the following

relief:-
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Heard Ld. Counsel appearing on behalf of the applicant.

Affidavit of service is taken on record; examined documents as

contained in the Original Application.

3.

The submissions of the applicant are that he had joined as a

Juniorf Engineer with the respondent authorities, and promoted

subsequently as Sub-Divisional Engineer. The applicant was
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3 on 350.01175.2019 o
granted his first ACP w.e.f. 9.8.99 and became eligible for the grant

of 31 MACPS after completion of 30 years of service, that is, w.e.f.

7.9.2017. The 3 MACPS, however, was denied to him on the

alleged: ground of below bench mark grading of “Good” during the

year 20_'15—20’1'6. The applicant had repreS‘eﬁted on 30.10.2018 and

10.12.2018 praying for grant of 34 MACPS, but, the respondent .

authorities, vide their commun1cat1on dated 19.2.2019 (Annexure
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representatmn tomthe respondent au;t]a@"i”fﬁes, ﬁﬁmexmg the said
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Office Memorandum in his suppoftww@m*‘

4. Accordingly, I allow the applicant concerned to prefer a
comprehensive representation to the respondent authorities citing
relevant Office Memorandum as well as judicial decisions, if any, in

his support, within a period of three weeks from the date of receipt

of a copy of this order. The said competent respondent authority, |

upon receipt of such representation, shall, examine the
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4 0A. 350.01175.2019

representation in accordance with law, and issue a speaking order
within a further period of 8 weeks thereafter, and convey such

decision to the applicant forthwith thereupon.

Needless to say, I have not entered into the merits of the
matter and the respondent authorities are at liberty to decide on the

issues raised by the applicant in accordance with law.

5. With these dlrectmns the O‘A 1s d1spesed of No costs.
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